Important!
Office of the
Principal Chief Conservator of Forests (HoFF), Uttarakhand

(Van Bhawan, 85/87 Rajpur Road, Dehradun, Mail ID-pccfuk@gmail.com)

Letter No. P -0 - /7 |OYUF Dehradun Dated: | February, 2020

Report before The National Green Tribunal, New Delhi
(In compliance of Hon’ble National Green Tribunal
direction dated 16.01.2020 issued in O.A. No. 01/2020)

That earlier the same petitioner had filed O.A. No. 223/2019 before the
Hon’ble National Green Tribunal with the prayer to restrain construction being
made by Uttarakhand Tourism Development Board in forest land in Park Estate
Hathipaon, Mussoorie, Dehradun without approval under Forest (Conservation)
Act, 1980. The Hon’ble National Green Tribunal vide its order dated 21.02.2019
directed the Principal Chief Conservator of Forests (HoFF), Uttarakhand to submit
a factual report. The Principal Chief Conservator of Forests (HoFF) vide his letter
dated 19.09.2019 submitted the following report: -

“That in compliance of the Hon’ble National Green Tribunal order
dated 21.02.2019, the Divisional Forest Officer, Mussoorie Forest
Division was directed to submit a factual report. The Divisional Forest
Officer, Mussoorie Forest Division has submitted the latest report in
the matter vide letter no. 1152/29-1 dated 19.09.2019 to this office. As
reported, it is to inform that at present the ruins of old buildings and
old road of George Everest area under Park Estate, Hathipaon
(notified as private forest estate) which were existing before year 1980
are being reconstructed and renovated by the Uttarakhand Tourism
Department in consultation with the Uttarakhand Tourism
Development Board. The permission for reconstruction and renovation
of works was granted by the State Government under the rules
stipulated by Ministry of Environment and Forest, Govt. of India (in
the light of directives of the Hon’ble Supreme Court of India) vide
letter no. 11-1/98-FC(pt) dated 28.02.2001. No new construction being
done.”

In the light of the above quoted report O.A. No. 223/2019 was disposed of
by this Hon’ble Tribunal vide order dated 20.09.2019.
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That this present second Original Application No. 01/2020 (Mrs. Bharti
Kawatra vs. Uttarakhand Tourism Development Board and others) with the same
prayer has been filed before the Hon’ble National Green Tribunal, Principal
Bench, New Delhi. The Hon’ble Tribunal vide its order dated 16.01.2020 issued
the following order: -

“1. Grievance in this application is that illegal construction
activity is being undertaken in forest area without requisite approval
under the Forest (Conservation) Act, 1980 at Park Estate, Hathipaon,
Mussoorie, Dehradun District.

2. It is stated that the same issue was earlier raised in O.A. No.
223/2019, Mrs. Bharti Kawatra vs. Department of Tourism
Uttarakhand & Ors. Which was disposed of on 20.09.2019. In view of
the report that no construction was being done and only renovation of
the building was being done which was not in forest land. It is stated
that now illegal construction is taking place as shown by the
photographs annexed. Road is being widened which amounts to new
construction which will lead to destruction of rocks, cutting of trees,
cause soil erosion, landslides and flood. Adverse impact on ecology and
environment is being ignored for commercial benefit of Uttarakhand
Tourism Development Board.

3. Without expressing any opinion on merits at this stage, we
consider it necessary to require a factual and action taken report in the
matter from the PCCF (HoFF), Uttarakhand. Let the same be
Jurnished within one month by e-mail at....... 2

That in compliance of the Hon’ble National Green Tribunal order dated
16.01.2020 the Divisional Forest Officer, Mussoorie Forest Division was directed
to submit a factual report.

The Divisional Forest Officer, Mussoorie Forest Division directed the
Range Officer to conduct a joint inspection along with the Officers of the
Municipal Corporation, Mussoorie. The joint inspection team conducted the
inspection on 30.01.2020.

The Divisional Forest Officer, Mussoorie Forest Division has submitted
the latest report in the matter vide letter no 3314/29-3 dated 07.02.2020 which was
received on 13.02.2020. As reported it is informed that: -

e At present the old ruined C.C. Road which is in existence from 1943
(as per Municipal Corporation, Mussoorie records) has been
renovated. No new construction of road or widening of road or any
felling of trees have taken place.

® At present the renovation work of old building namely George
Everest Heritage Building is being done. No new construction is
taking place at the site.
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That the Municipal Corporation has also issued a certificate stating that
renovation of old building and old existing motor road has been done which were
in existence prior to 1980. Similarly a certificate is also issued by Uttarakhand
Tourism Development Board stating that the old road which was is existence has
been renovated and for this purpose no felling of trees and no widening of road
has taken place. The Uttarakhand Tourism Development Board is respondent no. 1
in the present Original Application No. 01/2020.

The permission for reconstruction and renovation of works was granted by
the State Government under the rules stipulated by Ministry of Environment and
Forest, Govt. of India (in the light of directives of the Hon’ble Supreme Court of
India) vide letter no. 11-1/98-FC(pt) dated 28.02.2001. No new construction being
done.

Thanking You

Enclosures : -

1. Copy of DFO letter no. 3314/29-3 dated 07.02.2020 along
with Joint Inspection Report and certificates issued by
Nagar Palika Parishad, Mussoorie (Municipal Board,
Mussoorie) and Project Management Unit (Uttarakhand
Tourism Development Board)

2. Copy of Ministry of Environment and Forest, Govt. of India o St
letter no. 11-1/98-FC(pt) dated 28.02.2001. ¥ digi
(Jai Raj)
PCCF (HoFF),
Uttarakhand, Dehradun.
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Item No 10 Court No

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Oviginal Application No.01/2020

Bhart kawalra Applicants)

Versus

[ LY R - fiey i % ¥ o e . reler 3
=3 GIEES Uttarakhand Tourisin Development board & Ors. Respondantls;
- T
G A S .

Date of hearing: 16.01.2020

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'BLE MR. JUSTICE S.P WANGDI, JUDICIAL MEMBER
HON'SBLE DR. NAGIN NANDA, EXPERT MEMEBER
HON'ELE MR, SIDDHANTA DAS, EXPERT MEMBER

—
:“—_"; ; Wor Appheanty(sy: Mr Pranay Nath Jha and Ms Smiran Saont, Advacates
Tt
S ORDER
=g
. ! Grievance in this application is that illegal construction aclivity
LT
A 15 being undertaken n forest area without requisite approval

unde: the Forest (Consecrvation] Act, 1980 at Park Estare.

Hathypaon, Mussoonie, Dehradun Listnet.

It is stared thal the same ssue Was earbier rausea 0 OA, No,

L

I8

223/2019, AMrs. Bharti Kewwoatra v, Department o) Tounsm,

Urtarahnand & Ors. which was disposed of on 20.09 2019,

view ol the rtf'lu)uﬂl thal Go construction \;-‘;-15 being done and
only renovation ol'lliu: building was being done which was not
i lorest had,  Cas stared that now illegal construciion 18
taking plwe as shown by the photographs snexec. Rod s
Beme widened which amounis to gen cousirtchen which wiil

el 1o destruction of rocks cuinng ol trees, catise soil erosion
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landshdes  and  flods.  Adverse mpact on eculogy  and
vavironment is beimg ognored  lor conunercnd benefir ol
Uttarakbeaund '.['ou:‘uls::‘. Development Loard,

3. Without expressing any opimon on merils at this stage. we
consider il necessary to require a f{actual and action taken
report in the matter from the PCCI (HoFF), Uttarakhand. Let
the same be furnished within one month by e-mail at

.
s v

A copy of this order be sent to PCCIF (HoFF), Uttarakhand by &-

mail.
: " e PCCE sl
Phe appheant snay furmsh set of papers 1o the PCCF (HoFF],

Uttarakhand and file atiidavit of service within one week

List for-further consideration on 30.03.2020.
————-/

Adarsh Kumar Goel, CP

'

P Wangdi, JM

Suidnanta Las, £M

L‘ja:ﬁnlmm". RG220
Orginal Anpheation No.O1/ 2020

2 9029

/
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Taga-

Annexure — 1
Construction Status of Existing Building Prior to 1980
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g doh ) ~ D e |
; E (ﬁﬂ/ (JNoovclxln—n:Zc/ th“IIC(P /ﬁ! k‘\ h T -\: il dd—a\
v R Nt of Indi |
B . - M
;D . A i“1°tly of Environment . Forests |
o é ' " Paryavaran Bhawan
| g : o CGO Complex,
:D LodlIRoad,‘New Dclhﬁ—110003
:D Toi ; DI 0 roA- Aol
- | The Secretary. (Forests) ; '
e i Govt. of Uttarahchal ! .
. ~ Dehladun. _ 1
4‘ ’ i
—— : ' ' ! : ‘ ‘
S’ S H s
ik ub ?égi;iisztion ?Egardlng appllClbility of Forest . ']
» . h' e Bifiat: t on) Act', 1980 " 1in respect of building ~*
o ; c Utiuc ;on of forest land(Pxivate)in Mussooric'Cityl
:D, . 3 ) ar radesh(now Uttranchal) ' '
. Ref: ghis Office letter of even no. dhted 31.3.2000
-tia . ite Inspection Report 'on illegal - construction
5 actlvitles in Mussoorie. - P '
) Sir, : ; i
] | SRR . : .
35 _ : Ir. continuation: of. .the clarifications issued by this
Q i -Mlnist:y vide letter of evel no, dated 31.3.2000 regazdlng
1, applicubility of Forest (Lonserv1t1011) Act,1980 in respect of
:3, -buildlllg construqtlon on forest (private) land in Mussoorie
ib . City and, with reference 'to site inspection report. on| illegal’
- ; cconstruction . activities in Mussoorie carried out on 30.8.2000
: by a team from MoEF and State Govt. officials 1nclud1ng Vice
:D Chairman, Mussoorie-Dehradun Devcloﬁmcnt Authority I “am
. directed to state that 'the Mlnistry fu1ther_c1111f1es the
i B following issues related with the c:rcul—u d'lted 31.3.2000 on -
‘ the sulJJect mentioned above II
- ! po e | |
; 7 Issue-—. & - o | i
B T e B R I g |-
T - ‘Whe the? 'r'econst‘ructlon ~wo0f  buildings  tha were
3‘."‘ :_constrl cted | before ,25:10. 80" could be permitted by MDDA
: fw:.thoui malcing any refc”gnce o 'Mil1i:st1y of L‘nvironment &
B . rolests QMOEF) except in those 16 iestates in which ' the
| , Supreme Court has’ refused pcrmi551on;to rebuilt properties
. uhder its ox():ler of 25.1.99 in W.P.No.469/967 P
:;\k¢~k ok aﬂdﬁﬂr et | ' |
ﬁj";m ar,LfJ.ca‘cion ‘ 1
o ' o 40
\4/ Reccnstruction of buildln_g(s). partly or full}[’. maty lie
ot ellmltted . within the existing plinth area subjec =
Y- P der the local bye-laws, only if the concerncd
- pegmiss.tor; ntles certified that the building vlsvun'sn.fc for
—g“\) lo\lal authori hbouring structure(s). Reconstruction of
£ Living andltor snecloguld be permitted with increase in built up
4 suzh properlést to 10% of the existing plinth area. ;
= aria equiva
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lssue
e —

iﬁ IiLr o[dcz' of

Whether 10% 'increase allowed by MOLDAct) bU1ldinG in
31.3.2000 in pre FCA(Forest Conservation ACtl Sy~ axisting
built up area (or the height) over and 2

. . s arca
built up area is within the existing pllinth‘ .

oT 7nywhere
Withln the plot owned by the party? E

' '|
Clarlflcatlon‘ : ; i ' b o v

{f the pre- . [CA
ded these are
atlon/RUles

MoEF. 'will not have any ObJCCtlon
properties are rebu1lt/repa1red/1enovated plOV; 3
Permissible under'the local, by- laws/State Noti i ne ﬂagqlnst
applicable to .the 'area, 'there is 1o directio Cqurt and
reconstruction of such building(s) from the Supreme tin
there 1is no change of nature of- its use. However&, E b
approval of the, concerned local authorities (MDDA) has )OIOE
obtailned. 1In doing so (i.e. rebuildlng/;epalr/renovatﬂon :
lncrease 'in 'the overall existing plinth area CQUld e
considered by MDDA " without making ahy reference Eo Mokl
provided it is a case of 1econstruct10n/IeP311/renovaﬂlon .
not a proposal for simple 10% addition .in plinth areca. d Trees
obstructing property's reconstruction/renovation/repair ‘could

¢ removed after pzior approval of the competent™ dvthgiiij
(DFO) under the local Act like rrec Pzescrv tion Act. |

—_—
i
H
i

Issue ..  R o , : il ;
.Ihterpretationﬁéf para-4 (a to f) of MOEF lette£ no.ll-
2/98-FC(pt) dated 31.3.2000. '

|
Clarification, e e j

Para-4(a)- refer clarification given above.

U Para-4(b)- cases involving flesh
beyond 10% of »the existing built up'
repair/renovation would require pr101
gu1de11nes of I'CA in force.

' '
I

forest 1land lﬁzeaking
area for rebuilding/
1pp10val of MOEF as per

Paza 4(c)-" During, the PCbUiiding/re eoR
pPair/
propcxtlcs . (pre FCA) trees OBt ol s rcnovatlon of
rcconstzuctoh/xcnovation/repair could be Icmovgd plopcrty &6
approval of the competent’ authozlty (DlO) e after’ prior

!
llke Tree Preservation ‘Act. . : tnder Lhe local Act

]

\/fgra'4(d)r.Even in c&sq.of pre I°

is a change in the nature of

reconstruction/repair/renovation
approval of MOEF :

S
§ CA Properties 1f thcre
) ﬁf °f the building no
an & allowed withoyt prior
Para- 4(e)— Rebu11d1ng/1e
not: allowed if' there is

Notkficatlon/rules/bye laws
Muq oo:ie

palllrcnothlon of

any restiriction.
appllcable to

propeJtics is
UHdeﬁ State
the Site/area in
|
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- . - . : o5
R Y o | ‘
_ - - . \
. ﬁaza‘4(f)” This condition isg dropped i.e. no permigsion

Doon Valley Notification ‘;

llcpqilllcnovﬂtion 8 required i for

|
!

::;J Lrnlc: l! the

Eeconslzuction
[}

N - _ : o

::> Issu0|i _ ' ‘ % i

Oy er a period Of time, buildings, which were constrLLted
- beforé:ZS 10.80 mlght have u“d31g0nc chanpes intheir Pllnth‘
::3 area. !;In such cases what Should be' the: cuL of date' to pélmlf

10% 1ncreaselin built up area? = .

;(/‘

/ |

|
|
[
. ; | L
¢ Jodalltles BhOUId ‘be worked by MDDA and the State Forest

'[rClarificatlon- ’ !'
:E s
| Department . for residential ‘buildings| ‘and . educat lonal:- .
‘] institutions and a proposal. should be' sent to MoEF\ for .
| decision.- i) . IO IS, Py
ORI oy

l
i L T, | | |
ht) Issue AEY ." . ‘ Nk ‘
, e o |
::D " w'HOW't0 handle the cases wherein use of bullding ha51bccn
partly-or fU1lY Chinged from residentlwl to commelclal7'i

'
! o I | ]
. 1

¢;21ar1fication B s 3 o ‘
2 : In such ' cases any | type. of i.rep1*1/renov1t10n/
s reconstruction should pot bes allowed without prior appxovwl
~~" of MoEF. Such proposal( 5) w*th necvssaly.1ecommendatloﬂs of

— the State Govt. should be sent to MOEF f01 considerwtloni
‘ d '/n 3
,/ ) ' |

U-

'd’-

eddcationalﬁ 1nst1tut10ns do require na\ural

'v}growth in terms of built up.space, addition of new facillties
D ctc. What should be the approach in' such 93535? \

- Ex1stlﬂg

f:} : ‘. ‘ HO S “ ' . ]
: C agificatioy ‘ . o yid , :
:E;Z No fresh cénstiuction forest land should be allowgd
R ior approval of the Ministry of 'Environment &
Lot P the State Forest Deptt. should .

! Forest. However, MDDA" and 10U
+fjd:$:fdp a procedure to cut delays 1in Smelttlﬂg complete

proposal to MoEF for ciearance as per gu1de11nes of F. C Act
~“in force.
i In addition. to above
éfjsuggeéted that:

Yo .
clarificatipon it is further

i l ' | dg should not
' qlLﬁsortsflo es
ﬁi}k OOHStIUCtéon gfliﬁzggzﬁeélan.for Mussoorie 1is flnalisedv
:Q! . be aTIowe ;nb {Hg—ggggerned aUthOIltlcs and MD?A ¢t
) ana aPProve j-'“BE“TTA—TYPe —and ewtczt‘of construction
= tis:es ggﬁdgil:;icn up in Mussoorie. Guidelines Io%

i at could
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y |
. " I v
| number

lddnG” In

of the plot,

yed'. |
e dsvelored:fugt e

t
c:tlﬂcg’(no

tcl‘fﬂﬁ OI

. oy 5! .i
tyuctlon of resldential by Jnd

couns
of floors, opcning o basemenl, ilz?
type of construction alsgo ﬂeezlc ‘than
Construction where slope lslTxng of matur
allowed. No large-scale fe Ted. Equlvﬂlent 'Eﬂniﬂ the
more than 10 )should be. _permir be carries out Wi
compensatory plantgiiglﬂﬁhﬂﬁld 8.
—_— ll uttlng Should bC
‘ : ‘hi c :
plot area, if feasible. Major n pillars: .
q quTEEEny carrying out construttion g tg bY.MDDA While‘
National Building Code may- be referre
framlng gu1de11nes. ; . A

| | f|forest
= Ut anchal.Govt should ex edligaigmarcitlonfﬁeé
ﬂ, | “ff‘“r\tr'd fn Titssoorte and notify
. on forest Tard i |

-~  Master Plan for Mussoo11e should be flnallscd o
prlorlty.

¥
\

= Detalls pertaining to bu1ld1ngs ronstructed before .
25.10.1980 and subsequent, changer that have in the
plinth area need to be documenled. .As ‘on date ng
1nf01mation is avoilable on Khasr: No./Khatoni Ne. 3
Survey No. of prolertles in Mussoque MDDA should up
date their records and’ nothy thd same within one
ycar.l , RN : i

— : I '\ ‘ ;

RCCOHotIUCtiOﬂ of old Estates p:opcxttes may, be |

permitted alog wilh a maximum of 110% in pre FCAI

/|| built up area subiect to loca. bye law& and cla11f1

cation from the Stplbme Court 1n‘re5)cc¢
25.1.99 in W.P.No.469/96: I of O}del of
l » Y [

l '
g ‘ ,1.«|. .“ N g i Yours faithfﬁlly,
{ ' ' ) I ’ [ . ' ! | .i | v I i |

‘ ' (San

‘I”SPectOI GenQJukLa Patnal k)

Asstt,
‘ “al of Fo:ests

Copy to:
. - | . C
1.+ PCCF, Govt. of‘UttrghéhaI Déhradﬁn

l
2. CCF(GC), Regional,OffEGE. Lucknow| | | !

3~ Nodal Officer, Office, 2t PGCF, Govt

|

|

Dehradun, of Uttraz hi]
: | |
f

l

- Cm— - — .
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No. T12/98-1°0(1)
GOVERNMMENT OF INDIA
MINISTRY OF ENVIRONMENT & FORIESTS '

PARY AVARAN BITAWAN, (¢ F(\ CONIPLIEX,
LLODIROAD, NEW DELII-TTO 003,

.

Daled 3NN3.2000

To, . '
The Scerelory (Forests),
Giove ol Uttar Pradesh,
Facknow,
Subject: Clavification vegarding applicability ol Forest (Conservation) Act,
1980 in vespect of building construction on forest (I””"”(c) Innelin
Nussvorie City of Uttar Pendesh,
S .

[n suppression ol this Ministiy's letter of even no. dated 26" June 1999 on above
nentioned subject 1w directed to sy that this Ministey through its Regionnl Ollice
(Lucknow) has reccived Tarpe number of proposals from State Government for secking,
approval ol Centtal - Government  under Forest (Conservation)  Act, 1980 (or
reg ulm1/.|lmn/|c|).m/ Lenovalion ul buildings on privale forest/forest land_in Mussouric
cily.

I is mentioned in the proposal that these have been submitied by the Stale
Government as per the orders of Suprenie Cowl inwiit petition No. 749/95 in the malier
ol SCMC Vs MDDA and Others. T above wriil petition, Hon'ble Suprenie coul has
taken copnizance ol building constraction on private forest land in Mussooric in violation
ol provisions ol F(C) Act, 1980, “The apex Cowt ordered inter-alin that Stale
Government will forward all such cases to Cential Government for %cckmy cx post faclp
approval and Cential Government awill process these proposals in necordanee with the
rules tramed under the 1980 Act, withoot making any linal order, :

\

The Ministiy hae reecived several representations saying that the pmvisim‘ls ol
1F(C) Act e not correetly applicd while formulating/submitting proposals by the Sinte
Government. [t seems that there is some lack of clarity regmding applicability of the
provisions ol the act in respect of construction of buildings cle, Torest/private forest in
Mussooric. Therelore, this Ministiy lins (el il nceessary o clatily/iciterate provisions ol
F(C) Actreganding its upplicability in such cascs.
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| e ol e gl 1wt ot il ,nmlnfu.nlr. INENS Iwun‘ :.ul‘nll‘llllml| 1::
Fond aehieh is not notilied private Toreal land, 10t s nnl.n.lmcsl (& |llcl' '\UI\"U'I‘"L”':f;'\"’(f: 'in
has to be "Forest™ as per dictionary sense to ntfract provisions ('ﬂ (C) ’ ‘ e o l ‘Illi’.'lt'll
such cises, State Government must enclose nocertiliente that this I.'m(! GHE "U”‘ e i

h_yAlhc Lixpert Committee nnd is lsted o the aflidavit filed by the State Government in

Apex Courtin W, No, 202/95,

. v N Al
2. Inrespect of propusals secking “_-imsl lirclo n;lypmvnl ol ( C”v“l.ll.(;(ill\:c\',;'::l[‘n(‘.lill,,:ll:::-
[or canying oul repnit/renovation cle., of building which was cuns(lml'u 1 et Ts
F(C) Act, it is elmificd that " State Government cones 1o cn.n(;lnsm‘” f" sl '.“'I,
vialation ol F(C) Act and approval of Centinl Governiment is 'C(l“”Cf' ”'L.” l”“",(lsll -'I o
seekingy ex-post facta” appraval of” Central Govermment ns per direction of Ton'hle

) : i s directi ' ' S Jjovernment
Supreme Court should be submitied. As pet: ditection ol npcx.u)m(. State Cig e
has alicady  been  asked 1o prayide cerlain information Ch CNscs: wl c’

iuiry/investigalion is going on the complaints ol irregularitics aned certificate that there

is no violation ol MBA/MDDA by-lmwvs and  cases nre fice liom c.\'(mn(‘.nus‘
consideration. “Lhe repant of State Government on this account is still awaited o spite of
Several reminders, Onee these information me provided by State Government, proposals

will be processed as per the directions of Ton'ble supteme Court,

3 trespect ol proposal of new construction of huilding on forest Tand, it is clarificd
that FeC) Actis atitacted tor all types ol Torests including dictionary sense nnd cerlificnle
as mentioned i para 1ol this letier should be enclosed. Al suel proposals will be
processed as per the puidelines of 1°(C) Act, 1980 in Toree,

‘i, Cases [or cepainhenovation/i cconstinction on cisting, plinth arca where the main
building was constiucied before 2510 1980 (e when the Act came into foree) and
permission under prevailims tules/epulations was obtained lor such constraction, pencral
permission under Fopest (Conservation) Act, 1980 is piven subject (o followving criterin

being satisticd/fultitled:

(i) Repair/Renavation/Reconstmetion is lmited on existing plinth mea mud the inerense
- builtap area on the heipht over gl nbove the existing buill up areit is nol more
than 10%a,

W) There is no brealing of liesh oest Ll

) Mo Telling of rees me involved

) There is no climpe in e ol its use.

te) 1tis not prohibired by any other Stnie Notilieation/ Rules/Iyy laws in that wiea,

) Permissable under Do Valley Natilication,

Iowever, penission under gilicr by-laws of locnl nuthority will Inve (v I
ehinined ,
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P Clll'On No. 469/96 daled 25.1.99_tg_enswe_gompliance v whete permission forcbuilding
ol l)__ppulu.; in hlmswnc has_| l)qw iclused, « v s

) LI FT |
0. Yaou are |u|m,slcd fo re-cximine dll the proposals submitted for seeking wppmv 1l
ol Centeal Government under F(C) Actjin light ol the above. clatitication and furnish

necessaty information ns mentioned nhove o CCF(C). Lucknow nnd Like suilable netion

/
/ Z ___Your kind atention_is_ilso, drawn o, diregtiun, ol [Hon'hle_Spprenig, Courlin Wiil
1

i (0 ensure corteet application of F(C) Act: !
: (
- iy ' Yours faithlully,
. RTTOARS
e o e C (V.1), KUNMAR)
J : . COASSTE INSPLECTOR GENERAL OF FORESTS (IFC)
; o ST TN S RRT N IERAL .':!3.33:. CEREL lil!f\ TR R
Copy Lo - L omme bl e e e e fore o
‘ I D I O N RIS R AN RN KID -
| L Gy blulc qul ol Uttar Pradesh, lm.knuw
//( SCIO, Regional Ullice, Lucknow (or suitable necessaty action,
I Nudnl Oflicer, Qllice ol I’(,(,l' Lucknow gr \}
v e L= & (V.13 KTUUMAR
. . "; v mASSTTVINSPECGTOR GLENF ll/\l QI l()lkl STS (1FC)
' P P Y PO AP \l gy ~l"-_';,'-_' "l £ lfl'l-/- LI
: !
le '76’/ o a’./- /,‘5 2690
— | ) -
CO\"&‘ ‘lo p'c’tn. i, \lu (,U\C\\\(_‘ Hg\u\l r\p. dg, .‘l:ﬂ.( -\\n\I'-U'l\ o \\IC()XI‘UJ atdion
|. Aol (CI '|. ) X s T Q)
) e y i . A P 1 ; <dhufod V4] 7000
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